)

In The Central Admlnistratlve Tribunal, .
Jaipur Bench, Jaipur

OA.[TA/MP. No......

e [199

Date of Order

Orders

294 7Y

S

-’J/;, R {: . L ’_r]ul Lhih "//

s

Ve

(O. P. Shafma
Administrative Membar

é« it e nd

T &9 |
Ey/ A s /,,, x L/{,J(f,f.

favngus i) w Fia

b

'y
3 M
L -~

oo

Iz

gy e o dr O st
.‘d‘ll"’.\"’,( /‘,:H‘ v .'.}.. /m}‘fﬁ v

':/UL; 1\ ;xl\,/_ ./';-'.’ 7£ s T }%"

14

=

L,Lc»/vf ;L’:, /.'o =) 7_

ls

7/
.
¢ _(L-.z'l}u: e

T

(fbf :M:fitaﬁ

Vice-Chairman

/5"(‘_.('_4 A




a*
-

conrt s Therz iz <ne Jlaring mistale which we £ind that relswant

4, In the result, we direct the disciplinary authority to
congider whether the =nJquicry Deport has been sabmitted in relaticon

1 or connected fackts and i

o the same factz or interelinlkes, £ 2o

then the zpplicant will e entitled to get tle limited stay only

5
'l
o
e

urt s the chargeSwhich are ident iczl or inter-liniezd wvic
criminal cass. In case charges are ndt connscted then the
act according o law. Howsver, it is

made clzar that in 233e the charges are separablz then the

lation to the

[

disziplinary authoritsy can pags the) crder <@ in o

charges which are zeparabls and which are not inter-linked or
1

in

i

S The M3 ztands Jdizposed of accordingly, with o order

Ul

( ©.P. SHARFE : ( D.L. MEHTA )
MEMBER (A) ‘ VICE ZHALRMAN

—




g

Ll

AU



R
=
Ny
-
L
* »
4
1
L]
{ -
/
vy I
e -
/
/
'/ .
.

It THE

N *kok

OA 20 /94 - ‘

FRISHAN FUOMAR GUFTA .

Vs e

RS ., .

UMION OF INDIA &
CORAM:

ICE Dl
GWF . THARME,

HRI'ELE
HI:II'T ] I LL‘,

ME . JUST

ME .

MIHTA,
DLMEEF
For the applicant .

Por the

a

e Inondant s .

FEP HOI'2LE MR.

CEVTRAL ADMINNIZTRATIVE TRIB

VIZE

MEHT 4,

e’

JNAL, JATPUR REND

R AL

Dace of Dealzions 25.7.24.

o tAFPLIZANT o

oo PREPONDENTS .

CHATRMAIT o
(&) .

«e SHPT F.L., THAWANTI.
N
SHRIMAL .

.o 'L'H— T'oN .

VICE CHATIRNAN,

-

SOUNEE
re2ords.

Encguiry

A3
3
=i
}:‘-
td
O
La
1}
oy

711d e quashed. | Asg

we Ao not find forees in the

2. The l=arnad counsel for

in the application datzad 15,

abonk the Jdecizicn ~f this

L2

application iz not

-,
o

it iz n

1
b
( 1]

= A3 N
ary ko

L)

an? the departmentzl proczedings

linted or in any way connsctzd,
right <f the deifence

of the Constituticon of India.

3. The learrned counsel for

le forz us the of RJRajamann

Zasge

1982 (3) 27C 121, in which the

3

that thz dspartment can, if s

DR}

chzrge which deoss nok form part

Foli In vespect of
procesd ings are staysed £ill the

zroare A=2) apoointi

the
_..-‘J fl'*
ritanal.

decide wvhether the facts of the

which

which the zpplicant

ths 1res

Madras

otr2r chargss it

1 for the parties

charge-sheet (annerure A<l

ng the snguicy

\H

praysr is conezsrned,
respondent s

refzrenoe hias

He alza

o
I
.

ubimnd
I:onclusion because
criminal case
eimilar, inter-

ar= ident ical,

can tale uander articls 20

ar v JOT &

'_..1
m
il
U
-

talke up enguiry on that

af the complzint £1l2d bz fore the

wonld e encugh iLE

framing of chacgs by the oriminal



